te g BEFORE THE CENTRAL ADMINTISTRATIVE TRIBUNAL
: BANGAL ORE

DATED THIS THE 7th DAY OF AUGUST, 1987

-—

Present s Hen'ble Justiee Sri K.S.Puttaswgmy Viee-Chairman
Hen'ble Sri L.H.A.Rege Member(A)

Appliecatien Ne. 1793/86

M.Rajdnna,

C/e M.Raghavendre Agchar,

Ne.1074 and 1075,

Banashankari Ist Stage,

Bangalsre, coe Applieant

( Sri M.Raghavendra Aehar ese ARdvescate )
Vs,

1.General Manager(Maintenance),
Seuthern Teleesm Regien,
Madras - 1,

2,0ivisienal Engine=r, Miereswave,
IV Fleser, New Teleeem Bldg.,
Basaveshwara Cirele, :
Bangalere.

3.Assistant Enginear,
Mierswave Maintenance,
Narrew Band,
Telephsne Exehange Bldd.,
Mysere = 10,

4.Assistant Enginser,
Mierew,ve Maintenance,
s Wide Band,
Telephane Exehange Bldg.,
Mysere - 10, cee Respendents

( Sri M.,S.Pzdmarajaiah ees Advseate )

This applieatien has eeme up beflre the Tribunmal teday.
Hen'ble Justiee Sri K.S.Puttasumay, VYise=Chairman made the

fellswing 3

OR DER
This is an appliecatien made by the applieant under

Seectien 19 sf the Administrative Tribunals Aet, 1985.




-

2, We have heard Sri M.Raghavendrachar, fsr the applieant,

and Sri M.S.Padmarajaiah, learned Sr.CGSC, far the respendents,

S The appliecant is presently werking as & Junier
Engineer, Miers-waves, Hubli. Apprehending that a diseiplinary
preceeding will be instituted against him when he was werking

at Mersara, the aspplicent has ssught far varisus directiens te
regulate thes threatened inquiry, whieh has net se far been
initiated and ecemneneed., Even befere that we eannst examine

any gf the grievances af thq;abﬁlieant and issue any ef the
direetiens seucht by him. In this vieuw itself this applieatisn -

is liable te be dismissed,

4, We have ne deubt that when any diseiplinary preceed-
ings ere initiated, they will be held in aecsrdanse with law
afferding all reassnable sppertunity te the applieant ts dafend

himsdbf-in that inguiry.

5 On the feregeing discussien, we dismiss this appli=-
catien. But in the circumstances ef the sase, we direet the

parties te bear their eswn eessts,
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CENTRAL ADMTNISTRATIVE: TRt oy NAL
i BANGALORE BENCH

APPLICATION No, V%493 /Sc Co) COMMERCIAL COMPLEX, (BDA )

INDIRANAGAR,
UPND i} BANGALORE-560 038,
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SENDING COPIES OF ORDER "PASSED BY THE
BENCH IN APPLICATION NO._ =% <3| Se (v

Please find enclosed hereuwith the copy of the Order
passed by this Tribunal in the above said Application on '
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L BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
) BANGAL ORE

DATED THIS THE 7th DAY OF AUGUST, 1987
~ Pressnt 3 Hen'bls Justies Sri K.S.Puttaswzmy

Hen 'bl. 51‘1 L .HCA OR.g.

Applisatien Ns. 1793[86

¢

Mm.Rajdnna,

C/e M.Raghavendra Ashar,
Ne.1074 and 1075,
Banashankari Ist Stage,

Bangal-rn. cee
( Sri M.Raghavendra Aecher ees Advesate )
Vs,
1.Gensral Manager(Maintsnance), 4
Ssuthern Telescem Regien, ' . s
Madras - 1, &

2,Divisienal Engineer, Mierewzve,
IV Flesr, New Telesem Bldg.,
Basaveshwara Cirels,
Bangalere.

3.Assistant Enginezr,
Miersuzve Maintsnance,
Narrew Band,
Telephsne txehence Eldg.,
Mysere = 10,

4,Assistant Engineer,
Miersw_ve Maintenance,

Wide Band,

Teleghene Exehange Bldg.,

Mysere - 10, oo Respendents
( Sri M.,S.Pzdmarajaiah «ee Advsecats )

This applicatisen hzs esme up befsre the Tribumal f.lay.
Hen'ble Justiee Sri K.S.Puttasuwmay, Vice=Chairman made thm

felleswing 3

3 0OR DER
//,,}*’;M,,._ —
if& 4 This is an applicatisn made by thes applieant under.

Seetien 19 ef the Administretive Tribunals Aet, 1985.




2. Ws have heard Sri M.Raghavendrachar, fer the applieant,

and Sri M,S.Padmarajaiah, learned Sr,CGSC, fsr the respendents,

K The applicant is presently werking as @ Junier
Engineer, Miers-waves, Hubli. Agprehending that a diseiplinary
preceeding will be instituted against him when he was werking
at Mersara, the agplicant has seucht fsr varisus directiens ts
regulate the threatened inquiry, whieh hzs net se fer bean
initiated and esmmeneed, Even befsre thet ws sannet examins
any gf the grievanses ef thq‘abplilant and Jissue any ef the
directisns ssucht by hime In this view itself this appliecatien

is lizble te be dismissed,

4, We have ns deubt that when any disciplinary prsseed-
incs 2re initiated, they will be held in accardance with lau
afferdinc all reassnable sppertunity te the egpplieent te dzfend

himsl&fin that inquiry.

Sie On the feregeinc discuscsisn, we dismiss this appli-

catien. But in the circumstances ef ths ezse, we direet the

vVg;;? “Uve my. parties ts bear their swn essts,
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